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CENTRAL ADMIN ISTRATIVE TR IBUNAL
ERNAKULAM BENCH

0.A. 30/94
Friday, this the 7th day of January, 199

CORAM - .
| HON *BLE MR JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN
HONBLE MR PV VENKATAKRISHNAN, ADMINISTRATIVE MEMBER

A Subramania Bhat
Primary Schoel Teacher,

J B Schoeel, Minicoey, " .. Applicant
( By Advocate Mr MR Rajendran Nair)
Vse |
1. The Administrator,
Unien Territery of Lakshadueep,

Kavarathi.

2 The Directer af Educatien,
Union Territory ef Lakshadueep
Kavarathi. ' .. REspondents

{ Advecate M MVS Nampoathiri)

ORDER

CHETTUR SANKARAN NAIR(J), VICE EHAIRMAN

Applicant made Annexure-] representation te the

respendent-1 on 27.1.92., So far no @rder‘has been passed.

2 Learred Standing Counsel submits that the matter

will be examined, and decision taken in the matter.

3 We recerd the submission, and direct Respandent-1
to pass appropriate orders on Annexure-I, within six weeks

frem to-day.

4 Applicatien is disposed af. No costs.

Dated the 7th January, 1994.
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PV VENKATAKRISH NAN CHETTUR SANKARAN NAIR(2J)

ADMINISTRATIVE MEMBR VICE CHAIRMAN
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, ORIGINAL APPLICATION NO:_
Applicant (s) A . SUBRA MPUIA BHAHT

Advocate for Applicant (s) A

.

THE CENTRAL
| ERNAKULAM BENCH

FORN )
(See Rule- 12)

ADMINISTRATIVE TRIBUNAL

[N

ORDER SHEET
30 OF 1994&
Respondant (s) % pro) i S"ﬁQO\,tOS

Advocate for Respondent (s)

M R. Rajerndian oL ¥

Notes of the Reg:stry

" Date of Presentation : &)/ //92 /43
Date of Registration G// /Q(;L

PoguiomSod wo  § Pvox Ld
Subject : Jotriy i rme L. Poyrreok

A Am.eouw. 9/{ /?(,&

Date of Posting :

R\

'

Godaw A4 3113 9¢
PRI

Crders of the Tribunal

Mr MR Rajendran Nair
Mc WS Nampoathiri

(15)

Heard. Order pronsunced in Open Court.

PV venkatakrishnan

tak Chettur Sankaran Nair{3)

v.C
7.149%

(31) M.A. 469/94

Me MVS Nampoothlrl
Mc MR Rgjendran Nair

In the circumstances of the case we grant
tw months? time from to-day for complying

with the directions in OA 30/9.

PV VENKATAKRISHNAN CHETTUR SANKARAN NAIR(J)
A.M V.C

31.3.94
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